THE KARNATAKA PREVENTION OF SLAUGHTER AND PRESERVATION
OF CATTLE BILL, 2020

A Bill to. provide for 4 comprehensive legistation for the prevention of
slaughter-and preservation of cattle in the State of Karnatals.

Whereas it is expedient to provide a compreliensive legislation for the
prevention of slaughter and preservation of cattle in the State of Karnatalka:

Be it enacted by the Karnataka State Legislature in the seventy first
vear of the Republic of India: as follows:-

1. Short title and commencement.- (1} This Act may be called the
Karnataka Prevention of Slaughter and Preservation of Cattle Act, 2020.

(2] It shall come into force on such date as the State Government may, by

notification, appbint.

2. Definitions.- In this Act, unless the context otherwise requires,-

(1) "Beef” means flesh of the cattle in any lorm;

{2} *Cattle’ means cow, calf of a cow and bull, bullock and he or she
buffalo below the age of thirteen years;

(3) *Competent authority™ means the competent authority appointed.

undert section 3

(4) “Gau Shala" means a shelter established for the protection. and
wreservation of cattle registered as such with the department of Animal
fusbandry and Fisheries under the State or {fentrﬂl Acty

(5) “Notification” means a notification published in -ﬂ“"m. Gazette;

(6) “Premises” means and includes any premises, vessel or vehicle:

(7) "Prescribed” means prescribed by rules made under tbiﬁﬁﬂtii.ﬂﬂ
(8) “Slaughter™ means killing by any method whatsoever and include

iming and infliction of physical injury which in the ordinary mu:‘h&wmm
th. &



3. Appointment of competent authority.-

The State Ciavemp
by notification, appoint the Tahasildar of a Revenue Taluk or an offaeet
Department of Anima] H'.I.‘-“-|.'fizl]ri:j.' and Fisheries not below the rank of Vg

Lificer as the Competent authority under this Act for such

local aregs ag My hell
specified in such notification

4. Prohibition of slaughter of cattle..

Notwithstanding anything
contained in any jaw,

to the contrary, no persan shall slaughiter
» or ofler or caise to be offered for slaughter or
ar ofler or cause to be offered for killing any cattle,

custom, or usage
Gr cause o be slaughtered

otherwise ime:':l:]mm!]_'_: kill

5. Restriction on transport of cattle.-

No person shall transport or offer
for transport

or cause to be transported by whatever means any cattle from amy
place within the State to any other place within the State far slauighter:

Provided that, the transport of any cattle, in the manner prescribs d by the
State ﬂmnmnﬁfnt- aor Centml Government,; for  bona-fide agricultural or snimal
husbandry purpase shall not be construed as an otfence under this section:

6. Restriction on transport of eattle outside the State.- (1] No person
mmtnruﬂ‘cr to transport or cause to be transported by whatever means
Ehﬂﬂ fom m?lﬂ:r within the State to putside the State for the purpase of
. 'IE'-‘rrm'{dEd that, the Competent Authority may issue permit for transport of
cattle for bona-fide apgricultursl or animel husbandry purposes:

Provided further that, the cattle shall be transported in the manner
i : ttle
seribed hy the Central Government by rules governing the trnnsp-ur; uf cal
'FJ:JH the Prevention af Cruelty to Animals Act, 1960 (Central Act 59 of 1980).
pcer |
2 The permit issued under sub-section (1) shall be in such form and in
jeh manner, and subject to paymerit of such fee as may be prescribed.

7. Prohibition of sale, purchase or disposal of cattle for slaughter.- No

rsor shall purchase, sell or otherwise dispose of or offer to pmﬂta.se. ﬁb’ﬂ ar
.1.':I'l‘."|i.'-':'£' dispose of or cause 1o be purchased, sold or otherwise ﬂmpu‘wi ol
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mn ﬁiﬁﬂh -Am':l niat Eh: ll:ﬁ_'k than three
ﬂi’&:#iﬂt ﬁ:n,ﬂ wh!.:rh :;hu.l‘l ot be leas than

travencs s any of the. Pmuimmﬁ af e rules made under this

| ..-:: .-_-.-_'-*- '#!# Pﬂﬂ*ﬁhﬁ& mm -[ﬂ-._Fﬂ_ﬁﬁnmETl.t wi:nnh shall not be less
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s to the State. Government.
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m Ithe form of permits for transpartation of cattle UnHEC ST 3&“"&-

{2) of section &;

6} “the conditions subject 1o which this Act shall not appiy to-any

e Fﬂﬂl‘-‘ under secnor 18: and

AT
L S i
11'“ ;ﬁ'!!:!:ﬁﬂ:_l‘nt_mr{ttur which is to be or may be prescribed.

vary rule made un
e esich Hou

dee thiz section shall be laid a5 =0on as may be
s of the State Legisls vure while it is in session for
thirty days which may be compriged 1n one session or in two.or
d? _and if before the expiny of the apssion in which it is so
{mmediately following, both Hotises sgrec in making S5
modificat] :'ja'f?ﬁ or both Houses agree that the mle should fiot be made,
fhave eliect only in such mudified form or o of no effect,

that amy ook .mudiﬁuatiﬁﬁ or annulment shall be

der that rale,

B 10 e vulictity of anything previously dond Hn

1T, any di.fl't{:u.'lﬁ_,-'_'i_lri'ﬁr::i n EIving elfect to
by order published in the
e provisions of this Act-as

r to remove difficulty.-

T his Act, the State Government may

wtie make provisions not ineonsistent witht

iemr 1o be necossary or expedient foF rerpoving the difficualty:

provided that, no such arder ahisll be made after the expiry Of & period of
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